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ACT NO. nr OF 1903. 
P a s s n ~  BY THE G ~ ~ E R N O B  GNNBBIBBL .OF INDIA IN COUNCIL. 

.(Received the assect .of the Governor Genera2 on the 13th  
March, 1903,) 

An Act to make better provision for facilitat- 
ing and regulating the supply and use of 

. electrical energy for lighting and other 
purposes. 

PRELIMINARY. 
B 

abort title, 1. (1) TbisAct may be called the Indian Eles- 
extent and tricity Act, 1903. 
commence- . 
ment. (2) I t  extends to the whole of British India, in- 

clusive of British Baluchistan and the Santhal Par- 
ganas ; and 

(3) It shall come into force on such date .as the .. 

Governor General in Courioil may, by. notification in 
the Gazetteof India, direot in this. behalf. 

pugnant in the subject or context,-- 
(a) " agrial line " means any electric supply-line 

whioh is placed above ground and in  the 
open air : 

( b )  the expression "area ,of supply" means the ' area within which alone a licensee is for 
the time being authorized to supply energy : 



1903.1 - . Electricity. 69' 

(Part I.-Preliminary .-Sectim 2.) 

(c)  "consumer" means any person supplied, or 
entitled to be supplied, with energy by a 
licensee : 

(&) the expression " co~sumerYs terminals " means 
the ends of the electric lines situate upon 
any consumer's premises and belonging to 
him, a t  which the supply of energy is deli- 
vered from the service lines : 

(e) '$daily fine" means a fine for each day on 
which an offence is' continued a£ ter convio- 
tion therefor : 

( f )  ' 6  distributing main " means the portion of any 
main which is used for transmitting energy 
to service lines for the purposes of general 
supply : 

( g )  6' electric supply-line " means a wire, con- 
ductor or other means used for convey ing, 
transmitting or distributing energy for any 
purpose, together with any casing, coating, 
covering, tube, pipe or insulator enclosing, 
surrounding or supporting the same or any 
part thereof or any apparatus connected 
therewith for the purpose of so conveying, 
transmitting or distributing such energy; 

(h) a eleotrical power " means the rate per unit of 
time a t  which energy is supplied : 

(i) "energy" means electrical energy expended 
a t  a rate greater than twenty-five watts : 

0) general supply " means the general supply of 
energy to ordinary consumers, and includes, 
in the absence of a special agreement to the 
contrary with the Government or with a 
local authority, the general supply of ener- 
gy for public lamps, but does not include 
the supply of energy to particular consum- 
ers under special agreements : 

. (b) licensee " means any person licensed under 
Part  I1 to supply energy : 

(I) " mainss 



7 0  ~ t k c t  rlciiy. [ACT IIX 

( B s ~ t  IL-Nzcpply of Bnergy to  the 3zlblic.-Sec- 
tioa 3,) 

(2) cc main " means any eleotric supply -line which 
is laid by a licensee in any street and 
through which energy may be supplied, or 
is intended to be supplied, by the licensee 
for the purpose of general supply : 

(m) s t  plan " includes a section : 

(H) purpose " includes any purpose exoept the 
transmission of a message : 

(0) service line " means any electric supply-line 
through which energy ^may be supplied, or 
is Sntended to be supplied, by a liuensee to 
a consumer either from a main or directly 
from the licensee's premises : 

( p) street " includes any way, road, lane, square, 
court, alley, passage or open space, whether 
a thoroughfare or not, over which the 
publio have a right of way, and also the 
roadway and footway over any public 
bridge or causeway : and 

(p) the expression cc works'' includes electric 
supply-lines cand any buildings, machinery 
or apparatus required to supply energy and 
to carry into effect the objects of a licensee. - 

PART 11. 

supp11 of 3. (I) No pewon shall supply energy far electric 
Onerg' traction or to traction or to the pqblio for any purpose exoept under, 
thepublio for and in accardance with the terms and conditions of, a 
an ~ r ~ ~ ~ e  license granted by the Local Government under this 
ko t o  iiceoaed. ,--, - 

E'rovided that nothing in this section shall apply 
to any railway or tramway subjeot to the provisions of 
the Indian Railways Act, 1890. IX of 

(2) Where any difference or dispute arises as to 
whether energy is or is not supplied or to be supplied 

for 



effegt, namely :- 

(b)  Any person applying tor a lioense usder this 
Part shall publish a notice of his applica- 
tion in such manner and with' suoh parti- 



(Par t  11.-XzcppZy of Eraergy to the PprbZio.-Sec- 
t i 0 ~  4.) 

(c) No application for a license under this Part 
shall be made by any local authority ex- 
cept in pursuanoe of a resolution passed at  
a meeting of euoh authority held after one 
month's previous notice of the same and of 
the purpose thereof has been given in the 
manner in which notices of meetings of 
such local authority are usually given. 

(d) A license under this Part may prescribe such 
terms as to the limitu within which, and 
the conditions under which, the supply of 
energy is to be oompulsory or permissive, 
and as to the limita of price to be charged 
in respect of the supply of energy, and 
generally as to such other matters as the 
Local Government may think fit. 

(e)  The grant of a license under this Part for soy 
purpose shall not in any way hinder or 
restrict the grant of another license to 
another person within the same axea of sup- 
ply for a like purpose. 

(f) The provisions contained in the Schedule shall 
be deemed to be incorporated with, and to 
form part of, every license granted under 
this Part, save in so far as they are ex- 
pressly added to, varied or excepted by the 
license, and shall, subject to sucb additions, 
variations or exceptions (if any) which the 
Local Government, with the previous sanc- 
tion of the Governor General in Council, is 
hereby empowered to make, apply to the 
undertaking authorized by the license, and 
shall be binding i n  like manner and to the 
same extent as if enacted in this Act. 

(2) The Local Government may, if  in its opinion 
tlre public interest so requires, revoke a license, as to 

tho 



(Part IT.-Buppby of E ~ e r g y  to- the PzcEZic.-Xec- 
tion 4.) 

the whole or any part of the area of supply, in any 
I 

of the following cases, namely :- 
(a)  where the licensee, in the opinion of the.  

Looal Government, makes wilful and un- 
reasonably prolonged default in doing any - 
thing required of him by or under this 
Act ; 

(b )  where the licensee breaks any of the terms or 
conditions of his liuense the breach of 
which is expressly declared by such 
lioense to render it liable to revocation ; 

(0) where the licensee not being a local authority 
fails, within a period of six months after 
the date of his license or sucb further 
period as the Looal Government may deter- 
mine and before exercising any of the 
powers conferred on him thereby in rela- 
tion to the execution of works, to show, to 
the satisfaction of the Local Government, 
that  he is in a position fully and effioiently 
to discharge the duties and obligations 
imposed on him by his license, or fails to 
make the deposit or furnish the security 
required by his license ; 

(d) where the licensee is, in the opinion of the 
Local Government, unable, by reason of 
his insolvency, fully and efficiently to 
discharge the duties and obligations imposed 
on him by his license ; 

(e)  where the licensee, not being a local authority, 
shows, to the satisfaction of the Local 
Government, a t  any time after the com- 
mencement of his license, that his under- 
taking cannot be carried on with profit and 
ought to be abandoned ; 

( f )  where the licensee supplies energy by means 
of some system not approved by the Local 
Government ; 

( 9 )  in 



(g) in Qny other case, with the copsent of the 
licensee and, if the licensee is not a local 
auth~ri ty ,  with. that of .the local guthority 
(if any) concerned, and upon 8u0h terms 
and conditions as it t,hinks just : 

Provided that the Local - Government shall not 

of the revocation upon the licensee and 
upon any looal authority ooncerned, .and 
shall in the notice fix a date on which tht: 
revocation shall take effect, and on and 
with effect from that date all the powers 
and' liabilities of the lioensee under this 
Act shall absolutely cease and determine. 

(b )  W.ithin one month after the service of such 
notice as aforesaid any local authority 
concerned may, if the Local Government 
has intimatedto the local authority that 
it is a t  liberty so to do, by notice in writ- 
ing, require the licensee to sell, and there- 
upon tbe licensee shall sell, to the local 
authority the under-taking or such part 
thereof as is carried on within the area for 



(Part 1.7.-ISzrpply of Efiergy to  the P u b l l ~ . - - S e c - ~  
tiova 6.) 

which it is constituted, on payment of the 
value of all lands, buildings, works, mate- 
rials and plant of the licensee suitable to, 
and nsed by him for, the purpose of the 
undertaking or such part thereof as afore- 
said, such value to be, in case of difference 
or dispute, determined by arbitration : 

. Provided that the value of such lands, 
buildings, works, materials and plant shall 
be deemed to be their fair market-value a t  
the time of purchase, due regard being had 
to the nature and condition for the time 
being of such lands, buildings, works, mate- 
rials and plant, and to  the state of repair 
thereof, and to the circumstanoe that they 

7 9 are in such a position as to be ready for im- 
mediate working, and to the suitability of 
the same for the purposes of the under- 
taking, and, where a part only of the under- 
taking is purohased, to any loss occasioned 
by severance, but without any addition 
in respect of compulsory purchase or of 
good will or of any profits which may be or 
might ham been made from the under- 
taking, or of any similar oonsiderations. 

(c) Where no purchase has been effected by a 
local authority under olause ( b ) ,  and any 
other person is willing to purchase the 

T undertaking or such part of i t  as aforesaid, 
the Local Government may, if it thinks fit, 
with the consent of the licensee, or without 
the consent of the licensee in case the price 
is not less than that for which the local 
authority might have purchased the same, 
require the licensee to sell, and thereupon 
the licensee shall sell, to such other person 
the undertaking or such part thereof as 

1 ( d )  Where 





fixed in the notice issued under clause (a) ,  
the purchaser may, with the previous sanc- 
tion of the Local Government, work the 
undertaking or such part thereof - pending 
the completion of the sale. 

6. Where the - Local Government revokes the Provisions 
. 

' license of a local authority as to the whole or any :'f:tay 
part of the area of supply, i t  may forthwith cause the authority i 
works of the licensee to be"removed and the street to revoked- 
be reinstated, and recover the cost of suoh removal 
and reinstatement from the licensee. 

further operation. 
(3) Where, in exercise of the. option conferred by 

sub-section ( I ) ,  a local authority has elected to pur- 
chase the portion of the undertaking which is within 
the area for which it i s  constituted, the Local Gov- 
ernment shall have the like option .upon the like 
terms and conditions in respect to any portion of the 
undertaking which is without such area. 



(4) Not less than twelve months' notice in writing 
of any eleotioa to purchase under thi4 section shall 
be served upon the lioensee by the local authority or 
the Local Government, as the case may be. 

(6) Notwithstanding anything hereinbefore coh- 
tained, the local authority may, with the previous 
sanction of the Looal Government, waive its option 
of purchase and enter into an agreement with the 
lioensee for the working by him of the undertaking, 
or such portion thereof as is in the arba for which 
such authority is constituted, until the expiration of 

, 

tbe next subsequent period referred to in sub-section 
( I ) ,  upon such terms and oonditions as may be stated 
in such agreement. 

Provisions 8. Where, on the expiration of any of the periods 
where no referred to in section 7, sub-section ( I ) ,  neither the , purch~~se aud 
license re. local authority nor the Local Government purohases 
voked with the undertaking or any portion thereof, and the 
ConsR"t license is, with the oonsent of the licensee, revoked, lioensee. - 

the licensee shall have the option of disposing of all 
lands, buildings, works, materials and plant belonging 
to the undertaking in suoh manner as he may think 
fit : 

Provided that, if the lioensee does not exercise 
such option within a period of six months, the Local 
Go~ernment may proceed to take action as provided 
in section ti, clause (f ) . 

Lioeneee not 9. ( I )  The licensee shall not, at  any time without 
t o  purohasos the previous consent in writing of the Local Govern- 
or associate 
himself with, ment, acquire, by purchase or otherwise, the under- 
0the1, taking of, or associate himself with, any person sup- 
licensed 
under,aki rigs plying, or intending to supply, energy under any 
or transfer other license, and, before applying for suoh consent, 
his 'lnder- the licensee shall give not less than one month's notice 
taking. 

of the applioation to every local authority, both in the 
licensee's area of eupply, and also in the area or dis- 
trict in which sucb other person supplies, or intends 
to supply, energy. 

- 



(2):.The licensee shall not at any time transfer his 
undertt-iking, or any part thereof, by sale, mortgage, . 
lease, exchange or "otherwise without the previous 

(d) repair, alter or remove the same ; and 



(e) do all other acts necessary for the due supply - 

of energy within the area of,supply. 

(2) Nothing contained in sub-section (1) shall be 
deemed to authorize or empower a licensee, without 
the consent of the local authority or of the owner 
and occupier concerned, as the oase may be, .to lay 
down or place any electric supply-line or other work in, 
through or against any building, or on, over or under 
any land not dedicated to public use whereon, where- 
over or whereunder any electric supply-line or work . 
has not already been. law£ ully laid down or placed by 
such licensee : 

(4)  Nothing contained in sub-section (1) shafl be 
deemed to authorize or empower any licensee to 
open or break up any street. not repairable by a 
local authority, or any railway or  tramway, without . 

the of the person by whom the same is repair- 
able, unless with the written conaent of the Local 
Government : 

Provided #that the Local Government shall not 



(a) Not less than one month before comrnenoing 
the execution of the works (not being, a 
house-service or the repair, renewal or 
amendment of existing works of which the 
character or position is not t o  be altered), 
t h e  licensee shall serve upon the person 
or authority responsible for the repair of 

. . the  street or part of a street (hereinafter 
in this section referred to as s'.the repairing 
authority ") or upon theperson or  authority 
for . the time being , entitledto work the 
railway, . tramway, oanal or waterway 
(hereinafter in this, seotion referred t o  : as 

the owner "), as the case may be, a notice 
in writing describing the proposed 'works, 
together. with a detailed plan 'thereof, on- a 
scale whicli aliall not b e  smaller than 



time give suoh further informabion in 
relation thereto as may be desired. 

(b)  If  the repairing autho~ity intimates to the 
. licensee that it didappmves of suah borks 
or plan, or approves thereof subject to 
amendment, thev lickidsee riiay, .within one 
week .of receiving such int'im~tlon, appeal 
to the Local Govmnment, whose decision, 
after considering the reasons given by the 
repairing authority for its action, shall be 
final. . 

( B )  If the repairing a i thor i t~  fails to give notice 
in writing of -its approval or disapproval 

, to the licensee within one month, it shall 
be deemed to have approved of the works 
and plan, , and the licensee, after giving .. 
not lessthan forty-eight hours' notice in 
writing to the repairing authority, may 
proceed to carry out the works in accord- 
anoe with the notice and plan served under 
clause (a), 

(cl) I'f the owner disapproves of such works or 
plan, or approves thereof subject to amend- 
ment, he may, within three weeks after 
the servioe of the notice under clause (a), 
serve a requisition upon, the licensee 
demanding that any question ih relation 
to the works, or to compensation, or to 
his obligations to others in respeot thereof, 
shall be determined by arbitration, and 
thereupon the matter shall, unless settled 
by agreement, be determined by arbi- 
tration. 

(e) Where no requisition has been served 
by the owner upon the lioensee under 
alause (d), the owner shall be deemed 
to have approvg of the works and plan, 
and in that case, or where after a requisi- 

tion 



' tion for. arbitration the matter has been 
determ.ined by arbitration, the works may, 
upon payment or securing of compensation, 
be executed according to the notice and 
plan, subject to such modifications as may 
have been determined by arbitration or 
agreed upon between the parties. 

(f) Where the works to be executed consist of 
the repair, renewal or amendment of ex- 
isting works of which the charaoter or 
position is not to be altered, the licensee 
shall, except in cases of emergency, give 
to the repairing authority, or to the owner, 
as the case may be, not less than forty- 
eight hours' notice in writing of his in- 

I tention to execute such works, and, on the 
expiry of such notice, such works shall 
be commenced forthwith and .shall be 
carried on with all reasonable despatch, 
and, if possible, both by day and by night 
until completed. 

(2) Where the licensee makes default in com- 
plying with any of these provisions, he shall make 
full compensation for any loss or damage incurred 
by reason thereof, and, where any difference or dis- 
pute arises as to the amount of such compensation, 
the matter shall be determined by arbitration. 

(3) Notwithstanding anything in this section, 
the licensee may, in case of emergency due to the 
breakdown of an underground electrio supply-line, 
after giving notice in writing to the repairing authority 
or the owner, as the case may be, of his intention 
to do so, place an agrial line without oomplying 
with the provisions of sub-section (1) : 

Provided that such aerial line shall be used only 
until the defect in the underground electric supply - 
line can be,made good, and in no case for a period 

exceeding 



33 4 ~ Z e c t r i ~ i t i .  [AUT in 
(Part 11.-Supply of h e r g y  t u  the ~;'blic.-S'eo- 

tiolz 14.) 

exoeeding six weeks, and shall be removed as soon 
as may bd after suoh defect is removed. 

Alteration 14, (1) Any licensee may alter the position of 
of pipeaor any pipe (not forming, in a case where the licensee 
wires. i s  not a looal authority, part of a looal authority's 

main sewer), or of any wire under or over any place 
which he is authorized to open or break up, if such 
pipe or wire is likely to interfere with the exeroise 

. of his powers under this Act ; and any person may 
alter the position of any electrio supply-lines or 
works of a licensee under or over any suoh place as 
aforesaid, if suc l~  electric supply-lines or works are 
likely to  interfere with the lawful exercise of any 
powers vested in him. 

(2) In  any such case as aforesaid the following 
provisions shall, i n  the absence of a n  agreement to ' 

the contrary between the parties concerned, apply, 
namely :- 

(a) Not less than one month before oommencing 
any alteration, the licensee' or other per- 
son desiring to make the  same (hereinafter 
i n  this section referred to as " the  oper- 
ator ") shall serve upon the person for the 
time being entitled tr, the pipe, wire, elec- 
trio supply-lines or works, a s  the case may 
be (hereinafter in this section referred to 
as 'c the owner "), a notioe in writiog, to- 
gether with a plan, on a scale which shall 
not be smaller than eighty-eight feet to 
the inah, or such other scale as the Local 
Government may approve, describing the 
proposed alteration, and intimating the 
time when it is to be commenced, and shall 
subsequently give suoh further informa- 
tion in relation thereto as the  owner may 
desire. 

(3) Within fourteen days af tor the service of the 
notice and plan upon the  owner, the owner 



(Part II.-fluppty of- E ~ e r g y  to, the Public.-gee- 
tion 14.) 

may serve upon the operator a requisition 
to the effect tbat any question arising upon 
the notice or plan shall be settled by arbi-. 
tration, and thereupon the matter shall, 
unless settled by agreement, be determined 
by arbitration. 

(c) Every arbitrator to whom a reference is made 
under clause (b), shall have regard to any 
duties or obligations which the owner is 
under, and may require the operator to 
execute any temporary or other works so as 
to avoid as far as possible interference 
therewith. 

- ( d )  Where no reqixisition is served upon 
the operator under clause (b), or where 
such a requisition has been served and the 
matter has been settled by agreement or 
determined by arbitration, the alteration 
may, upon payment or securing of any 
compensation accepted or determined by 
arbitration, be executed in accordance with 
the notice and plan and subject to such 

' 

modifications as may have been determined 
by arbitration or agreed upon between the - 
parties. 

(e) The owner may, a t  any time before the 
operator is entitled to oommence the 
alteration, serve upon the operator a state- 
ment in writing to the effect that he 
desires to exeoute the alteration himself 
and requires the operator to give such 
securityqfor the repayment of any expenses 
as may be agreed upon or, in default of 
agreement, settled by arbitration. 

(f)  Where a statement is served upon the operator 
under clause (e) ,  he shall, not less than I 

forty-eight hours before the execution of 
the alteration is required to be oommenced, 

f u rn i~h  



furnish such security and serve upon 
the owner a notification in writing inti- 

' mating the time when the alteration is 
required to be commenced, and the manner 
in which i t  is required to be made ; and 
thereupon the owner may proceed to exe- 
cute the alteration as required by the 
operator. 

(g)  Where the owner declines to comply, or does 
. 

not, within the time and in the manner, 
prescribed by a notification served upon 
him under clauee (f ), comply with the 
notification, the operator may himself 
exeoute the alteration. 

Laying of 
eleotrio 
supply-lines 
o r  other 
works near 
sewers, 
pipes or 
other elec- 
trio supply- 
lines or 
works. 

(h)  All expenses properly incurred by the owner 
in complying w-ith a notification served 
upon him by the operator under olause ( f )  
may be recovered by him from the 
operator. 

(i) Where the operator makes default in comply- 
ing with any of these provisions, he shall 
make full compensation for any loss or 
damage inourred by reason thereof, and, 
where any difference or dispute arises as to 
the amount of such compensation, the 
matter shall be determined by arbitration. 

15. (I) Where a licensee requires to dig or sink 
;my trench for laying down any new electrio supply - 
lines (not being service-lines) or other works, near 
to which any sewer, drain, water-courde or work under 
the control of the Local Government or of any local 
authority, or any main, pipe, syphon, electric supply- 
line or other work belonging to any duly authorized 
person, has been lawfully placed, or where any duly 
authorized person requires to dig or sink any trench 
for laying down or constructing any new mains or 
pipes.(not being service-pipes) or other works, near to 

which 



(Part XI.-Sapptg of Etzerg.y €0 the Patilie.-Sec- 
tiore; 46.) . 

which any eleotxic supply-lines or porks of a licensee 
have been lawfully placed, the licensee or suoh dyly 
apthorized person, as the case may be (hereinafter in 
this seotion referred to as " the operator "), s h a ,  un- 
less it is otherwise agreed upon between .the parties 
interested or in  case of sudden emergency, give to the 
Looal Go,vernment or local authority, or to such duly 
authorized person,' or to the lTcenseg as the case may 
be (hereinafter in this section referred to as the 
owner "), $not lass than fortyreight hours' notice in 

' 

writing before oommen'iting'to 'dig or sink the trgnch, 
and th'e owner shall*bave the right to be present 
during the execution of the work, which shall be 
executed to the reasonable zsatisfaction of the owner. . 

(2) Where the operator finds it necessary to un- 
dermine, but not to  alter, the position of any pipe, 
electric supply-line or work, he shall temporarily sup- 
port it in position during the execution of the work, 
and before completion shall provide a suitable and 
proper foundatio~ for i t  where so undermined. 

(3) 'W here the operator (being the licensee) lay Y 

any electric supply-line across, or so as to be liable to 
touch, any mains, pipes, lines or servioe-pipes or lines 
belonging to any duly authorized person or to any 
person supplying or using energy under this Act, he 
shall not, except with the consent of such petson and 
of the Local Government, lay his electric supply-lines 
so as to come into contact with any such mains, pipes, 
lines or service-pipes oy linea, oa, .except with the like 
consent, employ any such mailis, pipes, lines or 
service-pipes or lines as con duo tor^ fox the purpose of 
supplying energy. 

(4) Where the operator makes default in comply- 
ing with any of the provisions of this section, he shall 
makeTul1 cotnpensation for any loss or damage incur- 
red by reason thereof. 

(6) Where any difference or dispute arises under 

this 



this seotion, thematter shall be determined by prbitra- 
\ 

(d)  after reinstating and making good the soil' or 
pavement, or the sewer, clrain or tunnel, 
broken or opened up, keep the same in good 
repair for'three months and for any further 
period, not exceeding' nine months, during 
which subsidence continues. 

(2) Where any person fails to comply with any of 
the provisions of sub-s'otion ( I ) ,  the person having 
the control or management of the street, railway, 
tramway, sewer, drain or tunnel in respect of which. 
the default has occurred, may cause to be executed the 
work which the defaulter has delayed or omitted to 
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(3) Where any difference or dispute arises as .to the 
amount of the expenses inourred under sub-section 
(2) ,  the matter shall be determined by arbitration. 

17. ( I )  Nothing in this Part shall be deemed to &riallines. 
authorize or empower a licensee to place any aerial 
line along or across any street unless and until the  

1 

Local Government, after consulting the local author- 
ity, has communicated to him a general approval in 
writing of the methods of oonstruction which he pro- 
poses to adopt : 

Provided that the communication of such approval 
shall in no way relieve the licensee of his obligations 
with-respect to any other consent required by or under 
this Act. 

(2) Where any aerial line has been placed or 
maintained by a licensee in breach of the provisions of 
sub-section ( I ) ,  the Looal Government may require 
the lioensee forthwith to remove the same, or may 
cause the same to be removed and recover from the 
licensee the expenses incurred in such removal. 

(3) Where any tree, standing or lying near an 
i, aerial line, interrupts or interferes with, or is likely to 
&I I interrupt or interfere with, the conveyance or trans- 
I 
I I 

mission of energy, a Magistrate of the first olass may, 
i on the application of the licensee, cnwse the tree to be 

removed or otherwise dealt with as he thinks fit. 
(4 )  When disposing of an application under sub- _ 

section (3), the Magistrate shall, in the case of any 
tree in existence before the placing of the aerial line, 
award to the person interested in the tree such com- 
pensation as he thinks reasonable, and such person 
may recover the same from the licensee. 

18. (1) A licensee shall, in exercise of any of the Compense- 
powers conferred by or under this Act, oause as little tion for 
damage, detriment and inconvenience as may be, and damage. 

shall make full compensation for any damage caused 
by him or by any one employed by him. 

(2) Where 
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J (2) Where any difference or dispute arises; as to 
the amount or the appliqation of such compensation, 
the matter,shall be determined by arbitration. , 

Power for 19, (1) A licensee or any person duly authorized 
licensee to by a lioensee may at any reasonable time, and on in- 
enter pre- 
mises for as- forming the occupier of his intention, enter any pre- 
certaining mises to whioh energy is or has been supplied by him, 
energy oon- 
sumed, or to for .the purpose of- 
remove fit- 
tings or other (a) inspecting and testing the electrio supply- 
apparatus of lines, meters, fittings, works 'and apparatus 
licensee. for the supply of energy belonging to the 

lioensee ; 
( b )  ascertaining the quantity of energy oonsumed 

or supplied ; or 
(c) removing, where 8 supply of energy is no 

longer required, or where the licensee is 
authorized to take away and out 08 such 
supply, any electric supply-lines, fittings, 
works or apparatus belonging to the 
licensee. 

(2) A lioensee or any person authorized as afore- 
said may also, in pursuallce of a special' order in this 
behalf made by the Distriot Magistrate or, in a Pre- 
sidency-town, by the Com.missioner of Police, and 
after giving not less than twenty-four hours' noticc irl 
writing to the consumer, enter any premises to.which 
energy is or has been supplied, or is to be supplied, by 
him, for the purpose of examining and testing the 
electric wires, fittings, works and apparatus for the 
use of energy belonging to the consumer. 

Bestrictions 20. ( 1 )  A licensee shall not be entitled to pre- 
on licensee's scribe any speoial form of appliance for utilizing 

energy supplied by him, or, save as provided by or interfering 
withumof section 23, sub-section (2), or by section 30, sub- 

section (6), in  any way to control or interfere with 
the use of such energy : 

Provided that no person may adopt any form of 
appliance 
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appliance, or use the energy supplied to him,. so as 
unduly or improperly to interfere with the supply by 
the lioensee of energy to any other person. 

(2) Where any difference or dispute arises under 
\ 

! 
this section, the matter shall be determined by arbitra- 
t ion. 

21. Where energy is supplied by a licensee, every Obligationon 
person within-the area of supply shall, except in so Ei::; 
far as is otherwise 'provided by the terms and con- energy. 
ditions of the lioense, be entitled, on application, to a 
supply on the same terms as those oli which any other 
person in the same area is entitled in similar cir- 
cumstances t o  a corresponding supply : 

Provided that  no person having a private generat- 
ing plant shall be entitled to demand a connection 
with the mains of the licensee in  order to use the 
energy of t h e  licensee only in the event of accident 
to the plant of such person. 

22. (1) The electrical power a t  which any con-, Maximum 
sumer shall be entitled to  be supplied by a licensee, power. shall not exceed what is necessary for the maximum 
consumption of energy on his premises : 

Provided that, where a consumer has required a 
l ioonsee to supply him at  o speoified maximum powcr, 
l ~ e  shall not be entitled to alter that maximum except 
after one month's notice in writing to the licensee, 
and the licensee may recover from the consumer any 
expenses incurred by him by reason of the alteration 
in  respect of the service-lines by which energy is 
supplied to the consumer's premises, or of any fittings 
or apparatus of the licensee upon those premises. 

(2) Where any difference or dispute arises be- 
tween a consumer and a licensee as to the power a t  
which energy is to be supplied under sub-section (1) 
or as to the amount of the  expenses incurred under 
the proviso thereto, the matter shall be determined 
by arbitration. 
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Charges for 
energy to be 
made withoub , 
undue pre- 
f erence. 

23. (I.) A lioensee shall not, in rnakinq any agree- 
ment for the supply of energy, show undue preference 
to any person, but  may, save as aforesaid, make such 
charges for the  supply of epergy as may be agreed 
upon, not exceeding the limits imposed by his license, 
and may allow rebates thereon according to the 
quantity supplied, either in relation to the maximum 
power to whioh the consumer is entitled -under 
section 22, or to  the total quantity, or to the time at  
whioh the supply is needed. 

(2) Notwithstanding anything in sub-seotion ( I ) ,  
the licensee may, with the consent of the Looal Govern: 
ment, charge a t  one rate for the supply of energy for 
lighting purposes, and at  other rates for the supply of 
energy for purposes other than lighting; and no 
person shall be  entitled to utilize for one purpose 
energy supplied to him a t  a lower rate for any other 
purpose. 

( 8 )  Where any difference o r .  dispute arises 
between a consumer and a licensee as to any matter 
provided for in sub-section (I) or sub-section (9, 
the matter shall be determined by arbitration. 

Discontin- 24. Where any person neglects to pay any oharge 
nan"e of for energy or any other sum due from him to a licen- supply to 
consumer ace in retlpeut of the supply sf energy to him, the 
neglectlne to licensee may, after giving not less than seven olear 
pay charge. , days' notice i n  writing to such person and *ithout 

prejudice to his right to recover such charge or other 
sum by suit, cu t  off the supply and for that purpose 

I cut or disconnect any electxic supply-line or other 
works through which energy may be supplied, and 

I may discontinue the supply until such charge or 
other sum, together with any expenses inourred by 
him in cutting off and re-connecting the supply, are 

i paid, but no longer : 
i Provided that  the provisions of this section shall 

not apply in any case in which any difference or dis- 

pute ... , . 



put6 of the  nature described insection 30,-sub-seotioa 
(7), has been referred, for determination by an Electric 
Inspeotor or other person as therein provided unt i l  
such Inspector or other person has given his decision. 

25. Where any electric supply-lines, meters, .fit- Exemption 
tings, works or apparatus belonging to a licensee are suppb.lines 
placed in or upon any premises, not being in the  orother 
possession of the licensee, for the purpose of supply - O PO^^^^^^^^ 
ing  energy.,, such electric supply-lines3 meters, fittings, ,,,ti, 
works -and appar.atus shall n'ot be liable to be taken certain caw 
in execution under any process of  any Civil Court or 
in  a n y  proceedings in. insolvency against the person i.n 
whose possession -the same may be. 

26. NO licensee shall, in gxercise of any of the Protectionof 
powers: conferred by or under this Act, in ariy way $ ~ ~ ~ ~ ~ ~ $ ~ ,  
injure any railway, tramway or canal or (in cases wharv.0~ and 
where the licensee is no-t a local authority) any dock, piers. 
wharf or,pier,vested in or controlled by a local author- ' 

ity or obstruct or interfere with t he .  traffic on any 
railway, tramway or canal. 

27.. ( I )  Nothing in this Act shall b e  deemed t o  Protection 
authoriae or empowe: any licensee to lay down any ~ ~ ~ ~ ~ $ ' ~  
underground, or place any aerial, electric supply-line and electric- 
or other works, or to make any alterations in any ;i;W:llin~ 
teleg+kph-line, maintained or worked by the Govern- 
ment or by any person licensed under the  Indian 

XI11 of Telegraph Act, 1883, without the previous sanction 
1886. of the telegraph-authority, to whom the licensee shall 

give not less than one montl-1's notice in  writing of 
his intention, specifying t h e ,  course of the works or 
alterations proposed, the manner in which the works 
are to be utilized, the amount and nature of the 
energy to be transmitted, and the extent to, and man- 
ner. in, which (if a t  all) earth returns are -to be uaed ; . 

and the licensee shall oonform with such reasonable 
requirements, either general or special, as may be 
laid down by the  telegraph-authority for preventing 

any 
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any telegraph-line from being injuriously affected by 
such orks or alterations : 

Z v i d e d  that, in case of emergency (which sllall 
be stated by the licensee in writing to the telegraplz- 
a~t~hor i ty)  arising from defects in any of the electric 
supply-lines or other works of the licensee, the licensee 
shall be required to give only suoh notice as may be 
possible after the necessity for the proposed new 
works or alterations has arisen. 

(2) Every lioensee shall take all reasonable pre- 
cautions in con$tructing, laying down and plaoing his 
electric supply-lines and other works and in working 
his undertaking, so as not injuriously to affeot, 
whether by inhot ion or otherwise, the working of 
any wire or line used for the purpose of telegraphio, 
telephonio or electric-signalling communication, or , 

' 
the currents in such wire or line, 

(3) Where any difference or dispute arises 
between the licensee and the telegraph-authority or 
any person licensed under the Indian Telegraph Bat, XITI: 
1885, as to whether the lioensee has constructed, laid 1886. 
down or placed his electric supply-lines or other 
works, or made alterations in a telegraph-line, or 
worked his undertaking, in  contravention of sub-sec- 
tion (1) or sub-section (21, or as to whether the 
working of any wire, line or current is or is not 
injuriously affected thereby, the matter shall be 
referred to the Governor General in Council ; and the 
Governor General in Council, unless he is of 
opinion that the wire or line has been placed in 
unreasonable proximity to the electric supply-lines or 
works of the licensee after the construction of such 
lines or works, may direct the licensee to make such 
alterations in, or additions to, his system as may be 
necessary in order to comply with the provisions of 
tLis section, and the licensee shall make such altera- 
tions or additions acsordingly : 

Provided that nothing in this sub-section shall 
apply 
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(Part I%--tYzcpply of &e$.gj t o  the Public.-Sec- 
t i o a  28.) 

apply to the repair, renewal or amendment of any 
electrio supply-line so long as the course of the elec- 
trio suppl y-line and the amount and. nature of the . 
current transmitted thereby are not altered. 

(4) Where a licensee makes default in complying 
with the requirements of this section, he shall make 
full compensation for any loss or damage incurred by 
reason thereof, and, where any difference or disputk 
arises as to the amount of such compensation, the 
, matter shall be determined by arbitration. 

Zzp1awtion.-For the purposes of this, section, a 
telegraph-line shall be deemed to be injuriously 
affected by a woPk if telegraphic oommunication by 
means of such line is, whether through induction or 
otherwise, prejudicially interfered with by such work 
or by any use made thereof. 

28. (1) Every licensee shall, within twenty-four Notice of an 
hours of the occurrence, send to the Local Govern- 2:i::tp 
ment and to the District Magistrate or, in a Presi- 
dency-town, to the Commissioner of Police, notioe in 
writing of any accident by explosion, fire, electric 
shock or fall of an aerial line and also of any other ac- 
cident resulting or likely to have resulted in loss of 
life or personal injury in any part of the lioensee's 
works or circuits, or in connection with the same, and 
also notice of any loss of life or personal injury ao- 
tually occasioned by any such accident. 

(2) The Local Government may also, if it thinks 
fit, appoint any Electric Inspector or other competent 
person to inquire and report as to the cause of any 
accident affecting the safety of the public, which may 
have been occasioned by or in connection with a 
licensee's works, or as to the manner in, and extent to, 
which the provisions of the license and of this Act, so 
far as those provisions affect the safety of the public, 
have been complied with by the licensee. 
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Power for 
Local Gov- 
ernment to 
interfere in 
certain cases 
of default by 
-licensee. 

- Meters. 

29. I f  a t  any time it is established to the satisfac- 
tion of the Local Government,- 

(a; )  that a licensee is supplying energy otherwise 
than by means of -a system which has 
been approved of by the Local Government 
or (except in accordance with the grovi- 
sions of his license) has permitted any part 
of his circuits to be connected with earth, 
or 

(6)  that any electric supply-lines or wo;ks of a 
licensee are defective ; or 

(c) that any works of s licensee or his supply 
of energy are or is attended with danger to 
the public safety ; 

the Local Govefnment may, by order in writing,' 
specify the matter complained of and require the 
licensee to remedy it, in such manner as shall b 
specified in the order, and may also in  like manne 
forbid the use of any electric supply-line or work 
until the order is complied with or for such time a 
is specified in the order. 

80. (1)  I n  the absence of an agreement to the 
contrary, the amount of energy supplied to a .con- 
sumer or the electrical quantity contained in the 
supply (such amount or quantity being hereinafter 
referred to as " the value of the supply ") shall be 
ascertained by means of a duly certified meter, and ; 
the licensee shall, if required by the consumer, cause 
the consumer to be supplied with such a meter : 

Provided that the licensee may require the con- 
sumer to give him security for the price of a meter 
and enter into an agreement for the hire thereof, - , 
unless the consumer elects to purchase a meter. 

(2) Where the consumer so enters into an agree- 
ment for the hire of a meter, the licensee shall keep 
the meter in proper order for correctiy registering 0. 

the value of the supply, ancl, in default of his doing 1 



( P d d  .TI.-Supply of Eaergy to the Public.-flees- 
tiora 30.) 

so, the consumer shall, for so long as the default con- 
tinues, cease to be liable to pay for the hire of the 
meter. 

(3) Where the meter is the property bf the con- 
- sumer, he shall keep the meter in proper order 

for correotly registering the value of the supply, and, 
i n  default of his doing so, the licensee may, for so long 
as the default continues, cease to supply energy 
through the meter. 

(4) The licensee or any person duly authorized 
by the licensee shall, at  any reasonable timo and on 
informing the consumer of his intention, have access 
to, and be a t  liberty to take off, remove, test, inspect 
and replace, any meter whereby the value of the 
supply is ascertained or to be mcertained; and, 
except where the meter is so hired as aforesaid, all 
reasonable expenses of, and incidental to, such taking 
off, removing, testing, inspecti~g and replacing, and 
the procuring the meter to be again duly certified, 
where that is thereby rendered necessary, shall, i f  
the meter is found to be otherwise than in proper 
order, be recovered from the consumer; and, where 
any difference or dispute arises as to the amount of 
sucli reasonable expenses, the matter shall be deter- 
mined by  arbitration : 

Provided that the licensee shall not be a t  - liberty 
to take off or remove any such meter if any difference 
or dispute of the nature desoribed in sub-seotion (7') 
has arisen until the matter has been determined as 
therein provided. 

(5) A consumer shall not connect any meter, 
whereby the value of the supply is ascertained or to 
be asoertained, with any eleotric supply-line through 
which energy is supplied by a licensee, or disconnect 

. the same from any such electrio supply-line, without 
giving to the licensee not less than fort3 -eight hourss 
notice in writing of his intention. 

(6) In 
EI 



(Par! II.-Suphly of Eaerby t o .  the 'Pubtic.--Rec- 
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( 6 )  I n  addition to any meter which may be placed 
upon the premises of a, con,sumer to ascertain the 
value of the supply, the lioensee may place upon 
such premises such meter or other apparatus as he 
may think fit for the purpose of ascertaining or regu- 
lating either the arnounl of energy supplied to the con- 
sumer, or the number of hours during which the 
supply is given, or the maximum power taken by the 
cdnsumer, or any other quantity or time connected 
with the supply : 

Provided that the meter or apparatus shall be of 
a construction and pattern approved of by the Local 
Government, and shall be fixed and' connected with 
the service-lines in a manner so approved, and shall 
be supplied and maintained entirely a t  the cost of 
the licensee, and shall not, in the absence of an agree- 
ment to the contrary, be placed ~t~herwise than be- 
tween the mains of the.licensee and the consumer's 
terminals. 

(7) Where any difference or  dispute arises as to 
whether any meter, whereby the value of the supply 
as to pressure or qmntitp is ascertained or to be 
ascertained, or is not in proper order for ~orrect~ly 
registering the value of tlis supply, or as to whether 
such value has in any wise bean correctly registered 
by the meter, the matter shall be determined, upon 

-the application of either party, by an Electric In -  
spector or by a competent person specially appointed 
by the Loctal Government in this behalf ; and, where 
the meter has, in the opinion of such Inspeotor or 
person, ceased to work for a period not exceeding 
one month, suoh Iaspector or person shall estimate 
tihe value of the supply for such period on the basis 
of the value of the previous supply ; and the decision 
of such Inspector or person shall be final, and the 
costs of or incidentil to such determination shall be 
recoverable as such Inspector or persbn may direct : 
but, save as aforesaid, the register of the meter, 

whereby 
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whereby the value of .the supply is ascertained,. shall, 
in the absence of fraud, be oonclusive proof of, such 
value. . , 

E~pZa;~tatioe.-A meter shall be deemed to be- 
" duly certified ?' if it is certified: by an Electric 1-nspec- 
tor or by a competent person appointed by +the \Local 
Government, in this behalf to be a correct meter, and 
to be d a con~t~ruct~on and pattern approved by the 
Local Government, and to have beea fixed and 
conneoted with the electric supply-lines inc a manner 
so approved : 

Provided that, where any alteration is made in a 
duly certified meter, or where any. suoh meter ia un- 
fixed or disconnected from the electric supply-lines, 
i t  shall cease to be a duly oertified meter unless and 
until it is again duly certified as aforesaid. 

P A R T  111. 
I~EWRIUTIONS ON USB OF ENERGY NOT SUPPLIED 

UNDER PART 11. 
31. (1) No person shall, for any purpose, in any Useof 

street, or in any place in which one hundred or more ~ ~ ~ ~ f ~ ~ t  
persons are likely ordinarily to be assembled or which under 
is a factory within the meaning of the Indian &lac- ~ ; { ~ e ~ ~ ~  be 

x v  of 1881. torieg Act, 1881, use energy which is not supplied to rule,. 
I him under Part 11, without giving not less than seven 

~ l e a r  days' notice in writing of his intention to the 
District Magistrate or, in a Presidency-town, to the 
Commissioner of Yolioe, and complying with such 
rules as may be made in this behalf under eeolion 33 : 

Provided that nothing in this section shall apply 
to any railway or tramway subject to the provisions 

rx of 1890. of the Indian Railwajs Act, 1890 r 
Provided also that the Local Government may, by 

general or special order and subject to such oondi- 
tions and restrictions as may be specified therein, 

exempt 
H 2 



I 
I 
I 
1. i 

exempt any person or class of persods using energy 
.on.. premises. upon :or: in conneotion 'with. whioh it is ~ :generated,: from. the: application of this- section. or of 

1 any such rule as aforesaid. 1 

I 
' 

(2) Where any. difference.or dispute a;rises.as to 
j ,. 

whether a:place is. or is:not one in which. one hundied 

I _  ,dr more. persons are likely ordinarily to -be assembled, 
the mahter shall. be referred to the Local Government, 

1' and the decision of the Local Government thereon 
I shall be final. 

, -  

I 
i PART IV. 

1 
I Advisory 

1 Beards. 
I 

GENEBAS. 
32. ( 1 )  The Governor General in C'ou,noil may, 

for the whole or any part of British India, and each 
Local Government, with the previous sanction of the 
Governor General in Counoil, may, for the whole or 

.any part of the Province, by notification in the 
Gazette of India or the local official Gazette, as the 
case may be, constitute an Advisory Board. 

(2) Every srkh Board shall consist of-. 
(a) a Chairman and two other members, or, where 

the  Board is to oonsist of only three mem- 
bers, one other member nominated by the 
Governor General in Counoil or the Local 
Government, as the case may be, and 

(6) two members, or, where the Board is to 
consist of only three members, one member 
nomiaarted by such looal authorities, 
Chambers of Commerce or other Associa- 
tions as the Governor General in Council 
or the Local Government, as the case may 
be, may by rule prescribe. 

(3) The Governor Qeneral in Council or theLocal 
Government, as the case may be, may give directions 
as to the payment of travelling expenses incurred by 
any member of an Advisory Board in the pmformanoe 
of his duty as such member. 

33. (1)  The 



(e) p*ovide for the s ~ c u e n g  of a iegul&i co&taht 
:,. . .  

and suffi.cient supplg- 'of energy by licensees 
. I 

' . . .to. consrimers and forrthe- :testingcat. ~&rious 
.. ' . 

parts of the system of.  .the ..regularity and 
..-Ti sufficiency of suoh supplr, .and for the 

... 

6 :, examination of therecords of such tests by 
consumers ; 

i .  (f) provide for the. protection of persons and 
property froni injury by reason of contact 
with, or the proximity of, ,or,by.reason of 
the defective or dangerous condition of; any 

. appliance or apparatus.used in the genera- 
tion, supply or use of energy; 

(g) for tbe purposes of any electrio tramway,.~egu 
late the employment of insulated returns, 
or of uninsulated metallio returns of low 
resistance, in order to preverlt fusion or 
injurious electrolytic action of or on gas or 

water 



water pipes, or other metallic pipes, stmc- 
tures or substances, and. to minimise, as 

* 

far, as is reasonably practicable, injurious 
interference with the elecjric wires, supply- 
lines and apparatus . of parties other than 
the o,wqers of the tramway, ox with the 
currents therein, mhstber the earth is used - ~ . . .  

as . .a return' or not ~; and: f?r.:tLe: like pur- 
poses apply or sdapt>an& . .of . $he " .  p,rov.isions . . . .. 

, . ,of Part  I1 ; ' ... . .. . , . ,  . . .  . 

(h)  . provide fo r  preventing telegraph ling8 and 

. . 
' magnetid obsefvat'orie~ or. lab..or$orie8 from 

: being injuriously affeoted b:y:,la.ny applianoe - '  , 

or apparatus used jp the'ieneration, s,upply 
or use of energy ; : . . .. L.: 

($1 provide for the appointment of Electrid In- 
. . . .  spectors by ~thehocalGovernmeht, and, with 

the sanction of the Local Government, by 
local authorities, and prescribe the qualifi- 
cations. to be required of; suoh Inspe.Gtors, 
and:.' their remuneration and duties ; 

(j) p r ~ v i d p ~ f o r  the, appointment. of ;members of . 
. .  . Ad~isory ';Boards .and,define the duties and 

repla te  the .procedure of such Boards ; 
( k )  anth6rizb any Electric ' ~ n i $ ~ c t o $  or other 

, . offioerof a specified;rank andclam to enter, 
. . I inspect and examine any place, carriage or 

vessel in wbich he has reason to believe any 
appliance. or  zapparat;us:used in the. qenera- 
tion, sup,ply or use- of .energy to be, and to  
carry out ;tests .therein, and to prescribe - 

: the facilities to be given to such. Inspeotors 
or officers for the purposes of suoh exami~a- , . 

tions and tests 5 and . ? . , . 

( I )  authorize and regulate the levy of fees for any 
: . such testing or inspection and, generally, 

for.. the services of Electrio Inspectors under 
this Act. . . 
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( P a r t  IT.- General .-Seclions 34-36.) 

(3) I n  making any rule under. this Aot, the Gov- 
ernor General in  Council or the Local Government, 
as tlie caae may be, may direct that every breaoh 
thereof shall be punishtible with fine which may ex- 
tend to one hundred rupees, and, in th'e caae of a 
continuing breaoh, with a further daily fine which 
may extend to  fifty rupees. 

34. (1) The.power to make rules under section 33 Furtbey, 
shall be subject to the condition of the rules .being provisions respecting 
made after previous publication. . rules. 

, (2) The date to  be specified in accordance with 
clause (3) of section 23 of the General Clauses Act, 
1897, as that after which a draft of rules proposed to 
be made under this section will be . taken into consi- 
deration shall not be less than three montlis from the 
date on which the draft of the proposed rules was pub- 
lished for general information. 

(3) Where an Advisory Board has been consti- 
tuted under section 32 by the Governor General in 
Council or by the Looal Govurnment, any rule to 
be made under this Act shall, before i t  is published 
for critioism under sub-seotion (2), be referred, in the 
case of a rule to be, made by the Governor General 
in Council, t o  the Advisol-y Board constituted by the 
Governor General in  Council, and, in the case of a 
rule to be made by the Local Government, to an 
A dvisory Board constituted by such Government , 
and the rule shall not be so published until such 
Board has reported 47s to the expedienoy of making 
the proposed rule and as to the suitability of its pro- 
visions. 

(4) All rules made under section 33 shall be pub- 
lished in the Gazette of India or the local oficial 
Gazette, ae the ease may be, and on such publication 
shall have effect as if enacted in this Act. 

85. Notwithstanding anything in sections 12 to Exercisein 
18, the Governor General in Council may, for the z ~ k ~ : ~  
placing of appliances and apparatus for the trans- powers~f  
mission of energy for any purpose, confer upon any :t;f;;$ 

public 



(Part IT.- ~ e n e r a l . ~ ~ e c t i o n s  36-31.) 

publio offioer or licensee any of the powers which the 
telegraph-authority possesses under, and subject to the 
provisions of, the Indian Telegraph Act, 1885, wit11 XIIIof 
respect to the placing of telegraph-lines and posts for 1886. 
the  purposes of a telegraph established or maintained 
by the Government or to be so established or main- 
tained. 

Arbitration. 36. Where any matter is, by or uader this  Aot, 
directed -to be determined by arbitration, the matter 
shall, unless it is otherwise expressly provided in the  
license of a licensee, be determined by such person or 
persons as the Governor General in Counoil or the 
Looal Government may nominate in that behalf on 
the applioation of either party ; but i n  all other 
respects the arbitration shall be subject to the pro.vi- 
sions of the Indian Arbitration Act, 1899. 1% Of$f 9 

Servioe of 37. (1) Every notice, order or document by or 
notices, 
orders or under this Aot required or authorized to be addressed 
documents. to any person may be served by post or left,- 

(a) where the Government is t.he addressee, a t  the 
office of tho Secretary in  the Public Works 
Department : 

(b) where a local authority is the addressee, a t  the 
office of the local authority : 

(c) where a oompany is the addressee, a t  the re- 
gistered office of tho oompany : 

(d) where any other person is the addressee, a t  
the  usual or last known place of abode or 
business of the person, 

(2) Every notice, order or document by or under 
this Act required or authorized to be addressed to the 
owner or ocoilpier of any premises shall be deemed to 
be properly addressed if addressed by the desoription 
of the '' owner" or "ocoupier " of the premises 
(naming the  premises), and may be served by deliver- 
ing it, or s true copy thereof, to some person on the 
.premises, or, if there is no person on the premises to 
whom the same can with reasonable Giligence be 

delivered, 



delivered, by affixing it on some conspicuous part of 
the premises. 

LI" , 
*. , , --,> , 38. Every sum declared to be recoverable by sec- Recovers 

tion 6,  clause (f ), seotion 6, section 14, sub-section sums recovers 
able under ' (3, clause (h) ,  seotion 16, sub-section (2), section 

17, sub-section (2) or sub-section (4) ,  seotion 22, sub- provisioos af 
section (I), or seotion 30, sub-section (4) or sub-see- Aot. 

A tion (7), and every fee leviable under this Act may 
be recovered, on application to a Magist-rate having 
jurisdiotion where the person liable to pay the same 
is Por the  time being resident, by the distress and 
sale of any moveable property belonging to suoh 
person. 

89. (1) Whoever dishonestly abstracts, consumes Penalties. 
or uses any energy, shall be deemed to have com- .m%yg df isao. mitted theft within the meaning of the Indian Penal 

Code. 

I 
(2) Whoever maliciously causes energy to be 

i wasted or diverted, or, with intent to cut off the 
supply of energy, outs or injures, or attempts to cut 
or injure, any electric supply-line or works, shall be 

- punishable with imprisonment for a term which may 
extend to two years, or with fine which may extend ' 
to one thousand rupees, or with both. 

- -. 
(3) Whoever,- 
(a) being a licensee, without the previous sanction 

of the Local Government, supplies energy 
or lays down or places any electric supply- 

I 

line or works outside the area of supply ; or 
(b) fails to prevent any variation of pressure 

I exceeding the limits of variation prescribed 
by the rules made under tbis Aot ; or 

(c) makes default in complying with any order 
issued to him by the Local Qovernment 
under section 29 ; 

shall be punishable with fine which may extend to 
one thousand rupees, and, in the case of a continuing 

off 9nce 



offepce. :or default, wit11 a daily, :.fine . which ,may 
extend to one hundred rupees. 

(4) Whoever uses energy in contravention of tbe 
provisioas of section 31 shell be punishable with fine 

' which may extend to five hundred rupees, and, in .the 
case of a continuing offence, with a daily fine which 
may extend to fifty rupees. 

(6) Whoever- 
(a)  connects any rheter, whereb'y the value of the 

supply is ascertained or Lo be ascertained, 
with any electrio isupply-line through 
which enefgy is supplied by a licensee, or 
disconnects the same from any such eleo- 
trio supply-line, without giving t o  the 
licensee forty-eight hours' notice in writing 
of his intention. ; or 

(b )  lays, o r  causes to be laid, or connects up any 
- \ works for the purpose of communicating 

with any other works belonging to a lioen. 
see, without such licensee's oonsen t ; or 

(c) maliciously injures any meter, whereby the , 
value of the supply to a consumer by a 
licensee is ascertained ; or 

(cl) improperly uses the energy of a licensee ; 
shall be punishable with fine which may extend to 

, one hundred rupees, and, i n  the case of a continu- 
i ng  offence, with a daily fine wliich may extend to 
fifty rupees. 

(6)  Whoever maliciously extinguishes any elec- 
tric light supplied for the public use, shall be punisb- 
able with fine wl~ich may extend to two hundred 
rupees. 

(7) Whoever negligently causes energy to be 
wasted or diverted, or negligent1 y breaks, tl.irows 
down or damages any electric supply-line, post, pole 
or lamp or other apparatus connected w i t h  the supply 
of energy, shall be punishable with fine which ma? 
extend to fifty rupees. 

(8) Whoever 



. . (8) Whoever, in any . case, no t  already provided 
for by this section, makes default in complying with 
any of the provisions of this Act, or with any order 
issued under. it,,or, in  the case of .a licensee, wikh-any 
of the conditions of his .license, .shall be punishable 

, ,. . ' 

with fine which may extend to one hundred rupees,, 
and, i n the  case of s continuing, default, with a daily 
fine which may extend t o  twenty . rupees. : 

Provided that, where - a. person..hasmade default 
in comp1ying:witI.i ..any of the provisions of: sections 
13,14, 15 and 27; as the ease may: be, he shall not. be 
so punishable if the Oourt; is :of. opinion that the ease 
was. one of emergency and.that tlje offender complied. 
with the . said  provision^. ae . far as was reasonable.in 
the circumstances. 

(9) The penalties imposed by this section shall be 
in addition to, and not in derogation of, any liability 

- in respect of the payment of compensation or, in the 
case of a lioensee, the revocation of his license, which 
the offender may have. incurred. . . 

(10) The provisions of sub-sections ( I ) ,  (21, :(6),  
(6) and (7) shall, so fa r .  as. they are applicable, be 
deemed to apply also when, the acts made punishable 
thereunder are committed in the case of energy 
supplied by or of works belonging to the. Govern- 

' ment. 
40. The powers and duties of the Local Govern- Functions . 

ment under Part  I1 shall, when the energy is to be 
supplied within the limits of any cantonment or o f  nnaer 
any fortress, arsenal, factory; dockyard or camp or of P a r t I I i n  

oertain any building or place in the occupation of Governrnenl to 
for naval or military purposes, be exercised and beperformed 
performed by the Governor General in Council. by Oovorl~or 

'I General in 
Council. 

41; N o  suit, prosecution or other proceeding shall Protection 
lie against any public officer, o r  any servant of a ~ ~ ; ~ ~ ~ ~ ~ ~ .  
local authority, for anything done, or in good faith 
purporting t o  be done, under this .Act. 

42. (1) The 



I 

-lLb8 B ~ e c t ~ i c i @ .  [A~.? IV  

( P a r t  IT. - Gelae~a2,-Section 4 2  The flchat52cle,--c 
Provisions to be deenzed to be irnco&po~ated wilh; 
and to form part 01, every license granted under 
Part  11,) 

Repeala and 42. (1) The Electricity Act, 1887, tbe Calcutta XIIT o 
saving8. Electric Lighting Act, 1896, and the Howrah Bridge Lt:FAc 

Electric Lighting Act, 1902, are hereby repealed :' 

Provided that nothing in the foregoing provisions of 
this seotion shall be deemed to  affect the terms of any 
license .granted before the oornmencement of thie 
Act .under the Calcutta Electric Lighting Act, 1896, 
or any provisions of that Aot. or any rule made there- 
.under having reference to any such license. 

(2) Nothing in this Act shall be deemed to affect 
the terms of any other license whioh has been granted 
or of any agreement which bas been made by .or 
with the sanotion of the Qovernment for the supply 
or use of electricity before the commencement of 
this Act. - 

THE SCHEDULE. 

PROVISIONS TO BE DEEMED TO BB INCORPORATED 
WI'l'H, AND TO FORM. PART OF, ,EVEK.Y LICENSE 
GRANTED UNDER PART 11. 

[See section 4, swb-sectiola (I), clazcse (f ).I 
Secwrity and aocozlnts. 

Securi~y for I. Where the licensee is not a local authority, the 
exeoutlon following provisions as to giving security shall apply, 
works of 
lioeneee not namely :- 
being local 
authority. (a) The licensee shall, within a period of six months 

after the commencement of the license 
and before exercising any of the powers 
by the license conferred on him in relation 
to the execution of works, show, to the satis- 
faction of the Local Qovernment, that he 
is in a position fully and efficiently to 
disoharge the duties and obligations im- 

posed 



(Tite'Xdkedu2i .-~rou~fone to bs deenaid la be iacbr; 
- porated zoith, afide to form part of, every licelase 

yrl~nled under Pbrt I . . )  

posed upon him by the license throughout , 

fr9T1' 
* C\ 

the area of supply. 
na 2 ~ :  :- (b) The lioensee shall also, within six months 

" 

b x &ZA C" , after fhe  commencement of the lioense 
d or within suoh extended period as may 

be approved by the Local Government and 
before exer~ising any of the powers con- 
ferred on him in relation to the execu- 
tion of works, deposit or seoure, to the satis- 
faction of the Local Government, suah 
sum (if any) as may ba fixed by the liaense 
or, i f  not  sofixed, by the Local Government. 

(c) The said sum deposited or secured by the 
licensee under the provisions of this clause - 
sball be repaid or released to him in equal 
moieties, when and so soon as it may be 
oertified by an  officer appointed by the Local 
Government in this behalf that amounts 
equal t o  the sums so to be repaid or released 
have been expended by the licensee upon 
works executed for the purposes of the 
undertaking, or that _distributing mains 
have been duly laid down by the licensee in 
svery street or part of a street in which 
he is required to lay them down within a 
limited time, or shall be repaid or released 
a t  such earlier dates, and by suoh instal- 
ments, as may be approved by the Looal 
Government. 

( d )  Where the area of supply includes two or 
more local areas for which local authorities 
are oonstituted, the Local Government may 
require the deposit to  be made or the 
security to be given in respect of such 
local areas severally, and in that case the 
deposit or seourity shall be repaid or released 
separately as to eaoh local area. 

11. Where 



(The Schedule.-Provisiorns do be deemed- to. be ia- 
corporated with, and to form part of, every license 
granted zcndec Port 11.) 

Audit of 
accounta of 
lioensee not 
'being local 
authority. 

Separate 
accounts. 

11; Where thd licensee is not a local authority, the - 
following provisions as to  the audit of accounts shall 
apply, namely :-- 

(a) The annual statement of accounts of the under- 
taking shall, before being rendered to the 
Local Government underlsection 11 of the 
Indian Electricity Act, 1903, be examined 
and audited by such person as the Local 
Government may appoint in this behalf, 
and the remuneration of the auditor shall 
be such as the Local Government may direct, 
and his, remuneration and all expenses 
incurred by him in or about the execution 
of his duties, to such an amount as the 
Looal Government shall approve, shall be 
paid by the lioensee on demand. 

( b )  The licensee sha.11 afford to the auditor, his 
clerks and assistants, access to all such 

a books and documents relating to the 
undertaking as are necessary for the pur- 
poses of the audit, and shall, when required, 
furnish to him and them all vouohers and 
information requisite for that purpose, and 
afford to him and them all facilities for 
the proper execution of his and their duty. 

(c) The audit shall be made and oonducted in 
suoh manner as the Local Government 
may direot. 

(dl Any report made by the auditor, or suoh - 
portion thereof as the Local Government 
may direct, shall be appended to the annual 
statement of accounts of the licensee, and 
shall thenceforth form part thereof. 

111. The licensee shall, unless the Local Govern- 
ment otherwise directs, at all times keep the accounts 
of the capital employed for the purposes of the under- 

taking 



(The 8chedaIe.-Provision$ to . be deemed , td be .in- 
corporated with, and to form part  of, eeery licerase 
graated uader  Pajlt 11,) 

taking distinct from tlie accounts kept by him of any 
other undertaking or business. 

IV. Energy shall be supplied by the licensee only S ~ t e m s o f  
by means of some system approved in writing by the supply. 
Local Government, and save as otherwise provided 
hy rules under the Indian Electricity Act, 1903, the 
licensee shall not permit any part of any circuit to 
be conneoted with earth unless the connection is for 
the time being approved 'by the Local Government, 
with the ooncurrenee of the telegraph-authority. 

V. Where and in  so far as energy is supplied to Provisions a3 

a tramway for purposes of electric traction, the fol- :f:$i:is 
lowing provisions 8hall apply, namely :- - 

(a )  The licensee shall employ either insulated 
metallic returns, or uninsulated metallio 
returns of low resistance, save in the case 
of vehioles in which the motive power is 
entirely self-oontained. 

(6) The licensee shall take all reasonable pre- 
cautions in constructing, placing and main- 
taining his electric supply-lines and cir- 
cuits, and other works of all descriptions, 
and also in working his undertaking, so as 
r~o t  injuriously to affect, by fusion or 
electrolytic action, any gas or water pipes, 
or other metallic pipes, structures or sub- 
st an ces. 

Compulsory works. 

TI. The licensee shall, within a. eriod of two years Power of 
after the commencement of his Ye icense, lay down g;::,";; 
suitable and sufficient distributing mains for the order liccnec 
purposes of general supply throughout such streets k%bi;;.; 
or parts cf streets as the Looal Government may, by ,,in,, 

order 



(The 8chedde.-Provi&ons to be deemed to be in- 
corporated with, a ~ d  to form part of, every Ziceltse s 

granted zcuder Part 11.) 

Provisions a0 
to laying 
electrio sup- 
ply-lines un- 
der special 
agreement. 

Provisions 
as to laying 
down of 
further dis- 
tr iFing 
malns. 

order in writiug issued within six months of the 
commenoement of the license, directb 

VII. Every licensee shall, not less than one month 
before commencing to lay in any street any electric 
supply-line for the supply of energy to any particular 
consumer, and not for the purposes of general supply, 
serve upon the local authority (if any) and upon the 
owner or occupier of all premises abutting on so 
much of the street as lies between the points of origin 
and termination of the electrio supply-line so to be 
laid, a notice stating that the licensee intends to lay 
the electric supply-line, and intimating that, if within 
the said period any two or more of suoh owners 

s10ns or oocupiers require in accordance with the provi:' 
of the license that a supply shall be given to their 
premises, the necessary distributing main will be 
laid by the licensee at  the same time as the eleotric 
supply-line intended for the particular consumer. 

VIII. (1) Where, after the expiration of eighteen 
months from the commencement of the license, a 
requisition is made by six or more owners or occu- 
piers of premises in or upon any street or part of a 
street within the area of supply or by the Local 
Government or a local authority charged wittl the 
public lighting thereof, requiring the licensee to 
provide and lay down distributing mains for the 
purposes of general supply throughout such street or 
part thereof, the licensee shall comply within six 
months with the requisition, unless,- 

where it is made by such owners or occupiers 
as aforesaid, the owners or ocoupiers making 
it do not, within fourteen clear days after 
the service on them by the licensee of a 
notice i n  writing in this behalf, tender to 
the licensee a written contract, duly exe- 
outed and with sufficient security, bind- 
ing themselves to take, or guaranteeing ' 

.that 



(The tYchedu1e.-Provisiolzs to be deemed to be in- 
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that  there shall be taken, a supply of 
energy for not less than three years to such 
amount as w i l l  in  the aggregate produce 
annually, at the current rates charged 
by the licensee, a reasonable return to the 
licensee ; or, 

( b )  where i t  is made by the Local Government or 
a local authority, the Local Government or 
local authority, as the case may be, does 
not, within the like period, tender a like 
agreement binding itself to take a supply 
of energy for not less than three years 
for the public lighting of suoh street or 
part thereof. 

(2) Where any difference or dispute arises between . 
the licensee and suoh owners, occupiers or local' 
authority as to the sufficiency of the security offered 
under this clause, or as to the amount of energy to be 
taken or guaranteed as aforesaid, the matter shall be 
referred to the Local Government and either decided 
by it or, if the Local Government so directs, determined 
by arbitration. 

(3) Every requisition under this clause shall be 
signed by the maker or makers thereof and shall 
be served on the licensee. 

(4) Every requisition under this clause shall be 
in a form to be prescribed by rules under the Indian 
~ i e c t r i c i t ~  Act, 1903 ; and copies of the form shall be 
kept a t  the office of the licensee and supplied free of 
charge to any applicant. 

IX. ( 1 )  Where a requisition is made by the Requis!tion 
owners or occupiers of any promises situate within z~~spt: 
one hundred yards from any distributing main in occupiers in 

which the licensee is required to maintain a supply of \icinity. 
energy for the purposes of general supply, requiring 
tho licensee to supply onergy for such promises, t he  

licensee 
I 



-(Th8 WchiaduZa.-Provisions to be deetned to be in- 
corporated with, and to form part of, every licefise 
granted under P a r t  11.) 

lioenbee. shall supply, and, save in s.6 fay as he is pre- 
vented from doing so by dyclones, floods,, storms or 
other oocurrences- beyond his control, continue to 
supply;. ener.gy in accordance with the requisition, 
uliless the person making it- fails, within fourteen days 
aftel* the service on him by the licensee of a notice in 
writing in  this behalf, to tender to  the licensee a written 
contract, duly - executed -and with sufficient security, 
binding himself to take a supply of energy for not less 

. than two years to such - amount as will produce, at 
current rates charged by the licensee, .a reasonable 
return to the licensee: . . 

' ' Provided, first, t:hat thecost .of s'o ~ u c h  of any 
electric supply -line as,: may be  laid for the purposes of 
the supply Fpon \he pro,pe.rty in-respect of which the :> 
requisition is -mztde, and of so much 'of an.y electric. 
supply-line as . it h a y  be necessary ' for the said. 
purposes tolay for a greater distance than one hundred. 
feet fro:liz .. the licensee's distributing main, a1 though . . - 

not on -thatproperty, shall, if the licensee so requires, 
be - paia by the owner or occupier making the. 
requisition'': , 

, . Pmv.ided, secondly, that. the licensee may, after he 
has furnished a supply of energy for any premises, by 
notice in writing require tihe owner or occupier within. 
sev,en days after the date of tlie service of ' the notice, 
to 'give hi:m se'carity for the payment'of all money : 

. which may' become h e  to him in  respect of the 
supply, in  . 'case. the owner br ,oocu,pier  has not 
al.reaidy given that secuYity, .or ih case any security 
given has become. invalid or is insufficient-; and, if 

. .  . t h e  owaer o r  occupier fails to comply with the terms 
of the notice, the licensee may *discontinue t o  supply 
energy, for such premises so long as such failure 
continues : .. 

Provided, thirdly, that, i f .  the owner or occupier 
of any- such premises as aforesaid,adopts. a.piy form of 

lamp. 



- 
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lamp or burner, or uses the energy supplied to him by 
. theilicensee for any (lpurposes, or deals with i t  in any 

manner, so as to interfere unduly or improperly with 
the efficient supply of energy to any other person by 

4 the lioensee, or fails to keep his meter in propel1 
order, the licensee may discontinue the supply of 
energy for such premises so long sls such b m p  or 
burner is so adopted, or the energy is so used or dealt 
with, or the meter is not kept in proper order, as tho 
oase may be : 

Provided, fourthly, that the lioensee shall not be 
bound to furnish a supply of energy to any premises 
if  an Electric Inspector or other oompetent person 
appointed by the Local Government is satisfied that 
the eleotric line, fittings, works and apparatus therein 
are not in good order and condition, and are likely CQ 
affect injuriously the use of energy by the libe.naee, ox 
by other persons : 

provided, fifthly, tliat in the event of any alterti. 
tions of, or additions to, any electric wires, 
fittings, works or apparatus within such premises as 
aforesaid, all such alterations or addifippa shall be 
notified to the lioensee by the owner or occupier 
before being connected to the source of supply, with a, 
view to their being examined and tested ; and 

Provided, sixthly, that, in the event of any requi- 
sition beiug made for a supply of energy from any 
distributing main of which the licensee cas prove, to 
the satisfaction of a s  officer appointed by tbe Local . 
Government in this behalf,- 

( a )  that it i~ already loaded up to its full ourrent. 
carrying capaoity, or 

( b )  that, in case of a larger amount of current 
.being transmitted by it, the loss of pressure 
will seriously affect the efficiency of the  
supply to other consumers in the vicinity, 
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the licensee may refuse to accede to the requisition for 
such reasonable period, not exceeding rsix months, as . 
such officer may think suffioient for the purpose of 
amending the distributing main or laying down a 
further distributing main. 

(2) Where any difference or dispute arises as to 
the sufficiency of the security offered by such owner' 
or occupier, or as to the improper use of energy, or as 
to any alleged defect in any wires, fittings, works or 
apparatus, or as to any alleged excess or defect in the 
pressure or quantity of the energy supplied, the 
matter shall, be referred to the Local Government' 
and either decided by i t  or, i f  the Local Government 
so directs,- determined by arbitration. 

(3) Every requisition under this clause shall be 
signed by the maker or makers thereof and shall be 
served on the licensee. 

(4) Every requisition under this olause shall be in 
a, form to be prescribed by rules under the Indian 
Electricity Act, 1903 ; and copies of the form shall 
be kept a t  the offlce of the licensee and supplied free 
of charge to any applicant. - 

sopply for X. (1) Where a requisition is made by the Local 
publiO'ampeo Government or by a local authority requiring the 

licenstte to supply for a period of not less than ono 
year energy for any public lamps within the distance 
of one hundred yards from any distributing main in 
which the, licensee is required Go maintain a supply of 
energy for the purposes of general supply, the licensee 
shall supply, and, save in so far as he is prevented 
from doing so by oyolones, floods, storms or other 
occurrences beyond his control, continue to supply, 
energy for such lamps in such quantities as the Local 
Government, or the local authority, as the case may 
be, may require. 

(2)- The. provisions contained in thef first, fourth, 
fifth 



(The 8chadzaZe.-Provisiosas to be deemed to be icn- 
corporccted with, alzd to form part of,  every license 
granted wader Part 11.) 

fifth and sixth provisos to sub-clause (1) and @ 
sub-clause (2) of clause IX shall, so far as may be, 
apply to overy case in  which a requisition for the  
supply of energy is made under this clause ,as if the 
Local Government or local authority were an owner 
or occupier within the meaning of those provisions, 

Charges. 
XI. I n  the absence of an agreement to the con- Methods of 

trary, the licensee may charge for energy supplied by 
him to any consumer- 

(a) by the actual amount openergy so aupplied ; 
I or 

( 6 )  by the electrical quantity contained in the 
supply; or 

( G )  by such other method as may- be approved by 
the Local Government : 

Provided, first, that, where the lioensee charges 
by any method so approved by the Local Government, 
any consumer who objects to that method may, by 
not less than one month's notice in writing, require 
the licensee to charge him, at  the licensee's option, . 
either by the actual amount of energy supplied to 
him or by the eleotrical quantity contained in  the 
supply, and thereafter the licensee shall not, except 
with the consent of the consumer, charge him by - 
another method : 

Provided, secondly, that, before commencing to 
supply energy through any distributing main for the 
purposes of general supply, the lioensee shall give 
notice, by public advertisement, of the method by 
which he proposes to charge for energy ,so supplied ; 
and, where the licensee has given such notige, he shall 
not be entitled to change that method ,of charging 
without giving not less than one month's notice in 
writing of suoh change to the Local Government, to 
the local authority (if any) concerned, and to every 

consumer 
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cmshmer'of energy w110 is supplied by him from suoh 
distributing main : 

Provided, thirdly, that, if the consumer is provided 
with a duly certified meter Eor the purposes of 
ascertaining the value of the supply and the licensee 
changes the method of charging for the energy sup- - 
plied by him from the distributing main, the licensee 
shall bear the expense of providing a new duly certi- 
fied meter if such is necessary for the purpoBe of. as- 
certaining the value of the supply according to the 
new method of charging. 

Maximum XII. The price charged by the licensee for energy 
charges- supplied by him shall not exceed the maximum fixed 

by his license, or, in the case of a method of charge 
approved by the Local Government, suoh maximum 
as the Local Goveynment shall fix on approving :the 
method : 

Provided that, if, at any time after the expiration 
of seven years from the commencement of the license,% 
the Local Government considers or is satisfied that 
the maximum so fixed or approved as aforesaid should 
be altered, it may, after such inquiry (if m y )  as it 

\ thinks fit, make an order accordingly, which shall 
have effect from such date as may be mentioned 
therein : 

Provided; also, that where an order i n  pursuance 
of the foregoing proviso has been made, no further 
oyder altering the maximum fixed thereby shall be 
made until the expiration of another period of seven 
years. ., 

Charge for XIII. The  rice to be charged bv the lioensee and 
sn for p~%h I ~ ~ B .  to be paid to hi'm for energy Gppli;d for the public 

lamps, and .the mode in which those charges are to 
be ascertained, shall be settled by agresmen3 between 
the licensee and the Local Government or the local 
authority, as the case may be, and,where any difference 
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or dispute arises, the matter shall be determined> by 
arbitration. 

XIV. The licensee shall, at  any plaae within 2:;;; to - reasonable distance from any main, establish at  his testirlg 
own cost and keep in proper condition such number stations and 
of testing stations as the Looal Government may direot 
for the purpose of testing the supply of energy in tesling., 
the main, and shall supply and keep in proper condi- 
tion thereat, and on all premise8 from whioh he 
supplies energy, such instruments for testing as the 

,"- Local Government may approve, and shall connect 
all such testing stations, by means of proper and 
suffioient electric supply-lines, with the distributing 
mains, and shall supply energy to each testing station 
for the purpose of testing. 

XV. The licensee shall afford all facilities for Liaenseo to  
inspeotion and testing of his generating, converting give faoilities 
and testing stations and all other parts of his electric for testing. 

system and for the reading, testing and inspection of 
instruments. 

XVI. .The licensee may, on each occasion of the Represent- 
testing of any distributing main or electrio supply- 
line or the testing or inspection of any instruments, at testings. 
be repr2sented by an agent who may be present but 
shall not interfere with the testing or inspection. 

XVII. On the occasion of the testing of any main Testing of 
of the licensee by an Eleotrio Inspector, reasonable mains 
notice thereof shall be given to the licensee, and 
the testing shall be carried out a t  such suitable hours 

, as, in the opinion of the Eleetrio Inspector, will least 
interfere with the supply of energy by the licensee, 
and in such manner as the Blectric Inspector may 
think fit; but, except under the provisions of an 
order made in each case in that behalf by the Local 
Government, the Electric Inspector shall not be 

entitled 
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entitled to havs access to, or interfere with, the mains 
of the licensee at  any points other than those a t  
which the licensee has reserved for himself access to 
the same : 

Provided that the licensee shall not be held 
responsible for any interruption in  the supply of energy . 
which may be occasioned by or required by the 
Electric Inspector for the purpose of any such testing 
as aforesaid : 

Provided, also, that the testing shall not be made 
in regard to any particular portion of a main oftener 
than once i n  any three months, unless in pursuance 
of an order made in each case in that behalf by the 
Local Government. 

Plans. 
Plan of ares 
of supply, to  
be made and 
kept open for 
inspection, 

XVIII. (1) The licensee shall, after commencing to 
supply energy, forthwith cause a plan to be made 
of the area of supply, and shall cause to be marked 
thereon the line and the height above or the depth 
below the surfaco of all his then existing mains, 
electria supply -lines, street distributing boxes \and 
other works, and shall once in every year cause that 
plan to 6e duly corrected so as to show the mains, 
eleotrio supply-lines, street distributing boxes and 
other works for the time being in existence. The 
licensee shall also, i f  so required by the Local 
Government, cause to be made sections showing the 
level of all his existing distributing mains and under- 
ground works other than servioe-lines. 

(2) Every such plan shall be drawn to a scale 
which shall not be smaller than ,eighty-eight feet to 
the inch or to such other scale as may be approved 
by the Local Government. 

(3) Every such section shall be drawn to a hori- 
zontal scale which shall not be smaller than eigbty- 
eight feet to the inch and to a vertical wale which 

shall 
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shall not be amaller than eleven feet to an inch, or to 
such other llorisontal and vertioal scales as may be 
approved by the Local Government. 

(4) Every plan and section so made or corrected, 
or a copy thereof, marked with the date when it was 
so made or corrected, shall be kept by the licensee a t  
his principal office or plaoe of business within the 
area of supply, and shall at all reasonable times be 
open to the inspection of all applicants, and copies 
thereof shall be supplied on such terms and conditions 
as may be prescribed by rules under the Indian Eleo- 
tricity Act, 1903. 

i 
% ,I 

(5) The licensee shall, i f  required by the Local 
Government, or, where the licensee is not a local 
authority, by the local authority (if any) concerned, 
supply to the Local Government or local authority, 
as the case may be, a copy of every such plan or 
section duly corrected so as to agree with the original 
kept at  the principal offioe or place of business of the 
licensee, 

XIX. On the day next preceding the. commence- ~,t;,, to 
ment of any such works as are referred to in section Electrjo 
13 of the Indian Electricity Act, 1903, the licensee lnSpecbr. 
shall, in addition to any other notices which he may 
be required to give, serve upon the Electric Inspeotor 
ar such officer as the Local Government may appoint 
in this behalf for the area of supply a notice in, 
writing stating that he is about to oommence the 
works and the nature and position of the same. 


